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Shri Nanda: Mr. Speaker, Sir, 1
am very much obliged to the Mover
of the Motion for taking up this sub-
ject for discussion in this House.
With many of his observations I find
myself in agreement, and I am pre-
pared to endorse a number of the sug-
gestions made by him and by some
of the other Members, though I also
find that there are certain misconcep-
tions which lead to wrong conclu-
gions.

Mr. Speaker: What did he want to
say about Shri Yadav?

Shri Nanda: His last suggestion
may run counter to the first. If I wish
to do the best for the agriculturists
and have the price based on the cost
of production, it may lead to a higher
price for the consumer, which he also
wants to prevent. He should not have
then any wvery serious objection to
that.

Mr. Speaker: The rest he can con-
tinue next time,

Half an hour discussion.

16.33 hrs.
ENQUIRY INTO RAILWAY ACI-
CIDENT*
Sbri D. N. Tiwary (Gopalganj):

We are discussing a very unfortunate
accident which occurred on the 11th
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November, 1962. Twentyeight persons
have died, out of which two were
taken from the river bed. We do not
know how any of them went down the
current in the stream. The news-
paper report is that about 100
persons died in that accident, but the
official report is that 28 persons died.

When this matter came up on the
22nd January in the shape of interpel-
lations, the Minister promised to lay
on the Table the enquiry report, but
unfortunately that has not been placed
as yet. Otherwise, we would have
g0 more facts. However, we are
thankful for the information that we
have got.

Two or three things have happened.
One handicap is that neither the
Minister nor the Deputy Minister
knows the position of the place where
that accident occurred,

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
I went there.

Shri D. N. Tiwary: That accident
occurred in my district, 40 or 50 miles
from my house.

Mr. Speaker: The Deputy Minister
says he was there, he went there,

Shri D, N. Tiwary: But he did not
care to know the place and where-
abouts and how it could have been
prevented.

Mr. Speaker: Does he mean to say
that he should have gone down the
stream where the accident took place?

Shi D. N. Trwary: He should have
done at least this. From Chapra to
Bakulah he should have marked all
the stations and should have known
which is the nearest station from that
bridge. About a furlong or two from
Manjhi, is the bridge if the train had
been stopped at that place, the rail=-

*Half-An-Hour Discussion.
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way officials could have persuaded
the persons to get down from the train,
The passengers would have acceded
to that request because there was a
danger of their lives being lost. This
fact was not explained to them be-
fore the train entered the bridge.

The railway employees knew full
well that there were hundreds of pas-
sengers on the roof. The Deputy
Minister wanted us to believe that all
the passengers got down from the
roof at Revetgany station. But in the
original calling attention reply the
hon, Minister said that some passen-
gers might have been left on the roof.
Then it was said that all the passen-
gers got down. There are contradie-
tions in the two statements. He said,
that some persons might have got on
the roof after the police or the railway
officials asked them to get down. It
is tiue that at Revetganj there was
an attempt to get down the passen=
gers. But this matter could have
been handled at Manjhi, which is a
few yards from the bridge. This train
was a run through. It stopped at
Revrtgan)., The  railway  officials
could have stopped the train at Man-
jhi also and the passengers persuaded
to get down. Nothing of the sort
was done, Perhaps the railway offi-
cials were in a mood to teach a good
lesson to the passengers for not
readily hearing to their advice.

This is not the first instance of this
kind. Last ycar or the year before
last a similar accident occurred at
Agra when several passengers lost
their lives while the train was going
through the Agra bridge. Still, the
railway authorities did not take
any lesson from this. What was the
harm in stopping the train at Manjhi
bridge and asking the passengers to
get down and say ng to them that the
train would not go unless they got
down from the train. Nothing would
have been lost.

In 1947-48, the rush in the trains
was more than what it is today, At
the time of partition and Hindu
Muslim riots there were three layers
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of passengers: one on the footboard,
second in the train and the third on
the roof. Still no such accidents oc-
curred. The reason was that at that
time the railwayv officials persuaded
the people to get down from the roof
at ganger placss; they were keen to
see that none lost their lives. Now,
due to the policy of Government to-
defend the officials in all circumstan-
ces, even when there are faults on
their part, such things happen. If the
railway officials had defended at the
proper places, nobody would have
any grouse. But they are defended
even in the wreag places. To say that
every step was taken to  prevent
these accidents iz not corrrect. The
reply given bv the Deputy Minister
is alsp in a bureaucratic manner.
You wil] know it, if I read out to you
some passages. He says that the
passengers were warned not once but
three times: the earliest time at
Chapra itself where the train was
delayed for thirty minutes: most of
them got down. But remember, not
all. Chapra station is a junction and
is alsp a district headquarter. There,
we have got g full force of the police.
A contingent of the police could be
brought through a phone call to the
District Magistrate, and every passen-
ger could have been got down there.
This step was not taken. The officials
knew tnat when the train crossed the
bridge the passengers were likely to
lose their lives. This gtep was not
taken although they knew that all
the passengers had not got down.

Secondly, what was there to pre-
vent them from asking the people,
near the bridge—a few yards before
the train went through the bridge—
tc get down? 3, in this way, we see-
that the railway officials did not do
their duty nor did they take pre-
cautions to see that the passengers
got down, or to stop the train going
through the bridge, at that time. The
going of the train was not so impor-
tant as the lives of hundreds of
persons. The official report mentions
20. Nobody knows how many went
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down the current or the stream there.
It might have been 20 to 30 per sons,
because a search was made in the
river after the lapse of several hours.
Through the Ilapse of time, many
persons might have gone down the
current. So, I say that proper pre-
cautions were not taken and even
after the accident, proper steps were
not taken to see how many were dead.
There were newspaper reports that
hundreds of persons died, because the
people said that hundreds of persons
were on the roof and that all of them
were thrown out. There was pot a
single person alive on the roof. When
the train reached Suraimanpur. On
the voof some porsons were found dead
and perhaps seriously wonded. I
therefore request the Railway Minis-
ter to see that such accidents do not
occur in the future and that the trains
are stopped when entering a bridge,
if persons are on the roof.

Shri Bade (Khargone): It appears
that the railway officials wanted to
take a revenge on those people for
not obeying the orders of the railway

officials. ‘That appears from the
ruport,
Shui Harj Vishnu Kamath

(Hoshangabad): Mr. Speaker, Sir, at
the outset, T would submit to you,
with all respect to the Minister, that
his failure in placing a copy of the
report promised solemnly when you
put the question to- him, is almost
tantamount to a breach of privilege
of the House, This was the question
you put to him:

‘Is it proposed to place this report
on the Table of the house, or have
Government any objection if I
ask them to place il on the Table
of the House".

‘The senior Minister—Cabinet Minis=-
‘ter—said:

“We have no objection whatso-
ever., We will place a copy on
the Table of the House."
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This was on Tuesday. Today is Fri-
day. Three days have elapsed. 1
went to the Library at 4 O'clock no
report has arrived there. There is
no report either on the Table or in
the Library. I submit that you should

" take action against the Government

for his breach of privilege of the
House. That is the first submission I
want to make

Secondly. the answer to the main
question tabled by me was very tra-
gically cryptic. 1 use the word tra-
gically” advisedly. ‘The accident.
losking at the cellous manner in which

Mr, Speaker: T never suppose he
uses any word without intention.

Shri Hari Vishou Kamath: 1 am
grateful to you that you think so well
of my use of words and 1 will con-
tinue that tradition.

Mr. Speaker: My difficulty is there
cannot be two speeches in a half-an-
hour discussion. He may put a
question.

Shri Hari Vishnu Kamath: 1 will
not repeat the points that the hon.
Member has made. My name has
been clubbed with his name.

Mr Speaker: His wag the first name
and so he had the opportunity to
speak

Shri Hari Vishnu Kamath: Since
my name has been clubbed with his
name. I hope you will give me a little
more latitude. The main answer con=
demed the rash and heedless he=
haviour of the passengers I only wish
to say this: the rash and heedless be-
haviour of the passengers may be
condemned and perhaps it should be
criticised by the Government, but I
submit after reading the entire pro-
ceedings of *hat day—I am constrain-
ed to say—that the railway authori-
ties were remiss and negligent in this
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matter. You opui ihe question to the
Minister succinetly. I will put the
same question, as you wanted me to
put only a question. I would put it
in he manner you put it to the Minis=-
ter. I cannot do it better than you
did on that day. You said, Sir:

“}lon. Members are excited be-
cause they feel that so long as
there were people travelling on
the roof of the train, the train
should have been detained irres-
pective of whether the duration
was 30 minutes or 45 minutes or
more. What are the rules or direc-
tives to the staff”

That is the crux of the matter, You
asked-

“What are the rules or directives
to the staff? Would they stop the
train or would they proceed if the
passengers do not come down?"

I had suggested that force ought to
have been wuscd. In many cases
wherever there are riots and trouble
of that kind the Government does not
think twice before they resort to
firing and using force. 1 do not mean
to say that firing should have been
resorted to here. But the staff could
have climbed to the roof and bodily
brought the passengers down. Detain-
ing the train too long, perhaps, is
also not feasible,

Shri Bade: They wanted to punish
the passengers,

Shri Hari Vishnu Kamath: My
friend, Shri Bade may be right. I
want to know why force was not used
in thig particular case, when force was
resorted to on certain occasions that
I mentioned by the Government in
various other flelds. Why did they
not in this particular case resort to
force in the interest of the life and
safety of the passengers themselves.
They have adequate staff for this
purpose, but they remiss and negli-
gent in this matter,
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I would, therefore, ask the Minis=
ter to state what the directives are,
whether the directives are in force,
and if the directives are not there
whether fresh directives would be
issued in such matters. I would also
like to know whether force would be
used in such cases in future. You
may also ask the Minister to give an
explanation, if he can with regard to
the issue of orivilege that I have raised

Mr. Speaker: No promise wag made
that it would be laid on the Table of
the House within the next iluree days.
That is the difficulty.

Shri Hari Vishnu Kamaih: That
is only evasion, taking cover behind
something.

The Minister of Rallways (Sardar
Bwaran Singh): Because the hon.
Members has specially refer;ct 10 me,
Sir, I would like to submit that no
final report as such has yct been re-
veived, These were only his  pre
liminary findings. Unfortuuately, in
between the officer alsp has expired
and another officer is now conducting
the enguiry. Ag soon as ihe report
is received 1 will place it on the Table
of the House.

Shri Hari Vishau Kamath. Why
con't the provisional findings he piac-
ed on the Table?

Mr. Speaker: Now, the houn Minister,

Shri Hari Vishnu Kamath: Let the
provisional findings be plated on the
Table.

Sardar Swaran Singh: [f that is
your directive, Sir, we wili place that
also on the Table.

Shri Hari Vishnu Kamath. He says
he has no objection.

Mr, Speaker: But there s no breach
cf privilege.

Shri Hari Vishou Kamadi: How can
1 say: Why did he gay tnal iherc was
a report? He could have denied that
there was a report. He sawu thl there
was a report.
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Mr. Speaker: The hon. Minister.

Shri U. M. Trivedi Mandsaur)
Sir, I want your permission to make
some observations on tnis for two
minutes,

Mr, Speaker: No. The rules do not
permit unless the hon. Memnber has
given advance intimation.

Shri U. M. Trivedi:
part in this debate.

I had taken

Mr. Speaker: But rules Jdo not por-
mit his taking part now.

The Deputy Minister in the Minisicy
of Railways (Shri5.V. Ramaswamy):
Sir, the hon. the Railway Miu:ster has
replied to the first part of ‘he question:
raised by my esteemed friena, Shr:
Kamath, with regard to the placing of
the report on the Table of the House.
With regard to the seconu part. ..

Shri Hari Vishnu Kamath: Sir, you
have not given your ruling on tnis
raatter. 1 rise on a point of order
again.

Mr. Speaker: Point of ordrr Laat the
Speaker has not given a decision?

Shri Hari Vishnu Kamath: The Mi--
ister said that day that tuere wa; a
report. Today he says thal there is
no report. What is the position?

Shri D. N, Tiwary: Let us hear the
reply.

Mr. Speaker: The findairns can be
placed on the Table.

Shri 8. V. Ramaswamy: I submit,
Sir, that the findings have  alreedy
peen mentioned by 'me yesterday.

Mr. Speaker: They may bhe placed
on the Table of the Houso.

Shri S. V. Ramaswamy, Ii vou will
permit me, Sir, 1 shall rerd sut the

findings.

Mr. Speaker: Thcy may be placed
on the Table of the House.

JANUARY 25, 1063 into Railway Accident 6636

Shri Hari Vishonm Kamath: M
senior is willing to place il on the
Table.

Shri S. V. Ramaswamy: The provis-
ional findings?

Mr. Speaker: Yes.

Shri S. V. Ramaswamy: The pro-
visional finding is ‘this:

“Having considered the facts
and the relevant evidence it is as-
sessed that the grave loss of lives
and the grievous injuries sustain-
ed by persons travelling on the
roofs of coaches of No. 87 Up
Fast Passenger train, while the
train was travelling over the
Gogra Bridge between Manjhi and
Bakulha, was the result of their
own rash and heedless behaviour
in violation of the provisions of
section 117(2) of the Indian Rail-
ways Act, 1880."

This is the finding, which I have al-
ready mentioned.

On the second poinl as to whether
there are rules on ihis matter, alter
the accident over the Jumna Bridge
near Mathura in 1960, we have ad-
dressed a letter to all the General
Managers of Railways and also the
States Governments. .n that lelter
we have stated:

“A statutory enquiry was held
by the Govt. Inspector into the
accident and according to his pro-
visional findings, the mishap was
the result of the rash and heedless
behaviour of the passengers con-
cerned. The G.LR. has, in  his
report, inter glia stated that theugh
the Railway staff at Hathras
station did their best to detrain
the passengers, some of them did
manage to climb against under the
cover of darkness.”

This is from our letter to the General
Managers of all Indian Government
Railways dated 9th September, 1960:
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“In the past also, the Members
of the Parliament have expressed
concern over the number of casu-
Ities occurring on account of
passengers travelling in an un-
authorised manner, viz., on the
foot-boards, on the roofs of the
carriages and on the buffers etc.
Since the number of such cases
is quite significant on the Indian
Railways, the Board have viewed
this accident with concern. In
this connection, attention is invit-
ed to the provisions contained in
Section 118 of the Indian Railways
Act and Rule No. 16 of General
Rules, Part II, reproduced in the
enclosure, which clearly state that
this type of unauthorised travel is
an offence, punishable by a Court
of Law.

The Board, therefore, desire
that the Railway Administrations
should take effective steps in co-
ordination with the Railway Police
to prevent the passengers from
travelling in an unauthorised and
dangerous manner......".

Shri Harli Vishnu Kamath: Were

sed concern over the casualties
occurring on account of passengers
travelling in an unauthorised man-
ner viz. on the footboard, on the
roofs of carriages and on the
buffers etc. Since the total num-
ber of such cases is quite signi-
ficant on the Indian Railways, the
Govt. have viewed this accident
with great concern.

In this connection, I am dir-
ected to invite your attention to
the provisions contained in Sec-
tion 118 of the Indian Railways
Act and Rule No. 16 of General
Rules, Part II, reproduced in the
enclousure, which clearly state
that this type of unauthorised
travel is an offence punishable by
a Court of Law. The Gowt., there-
fore, Jesire that the State Gov-
ernments may kindly issue neces-
sary instructions on the subject to
police officials to take effective
action in co-ordination with the
local railway officials to prevent
the passeneers from travelling in
an unauthorised manner and to
initiate suitable action as provid-
ed for in the Indian Railways Act,

these steps taken? Not effectively, at

against the offenders who despite

repeated warnings do not desist

any rate,
from indulging in such acts. It

Shrli 8. V. Ramaswamy: Please let may 2lso ba pressed upon the
me have my say. police officials that a special
watch on this aspect may be kept

Shri D, N, Tiwary: How many per- whenever there is rush of passen-
sons were prosecuted for this offence? gers during melas etc.”.

Shri 8. V. Ramaswamy: The circular This is dated 26th September, 1960.
further says: In pursuance of this, the North

. . Eastern Railway also issued instruc-
“Special watch on this aspect tions to the Divisional Officers to the
should be kept whenever there is effect that special care should be

a rush of passengers during melas taken at th> time of melas etc. As a

etc. Suitable action should also matter of fact, the DTS, Banars,

h‘; taken against the passengers urder whese jurisdiction it comes, has

who despite warnings attempt to repeated these instructions at the time

travel in this manner.” of the mela.

A similar letter was addressed to It may be pointed out that this
the Chief Secretaries of all State bappened in November, last when the
Governments, where we have said: emergency was on. So, we had told

. ithe Bihar Government li}at owing to
....In the past also, the Mem- the emergency and priority of move-

bers «f Parliament have expres~ ment of other goods more essential, we
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[Shri' S. V. Ramaswamy]
could not provide any extra train for
the mela trafic. We also reminded
them of the rules in the matters, In
spite of all that, the passengers climb-
ed over the roof.

Now, it may also be noticed that the
train left Chupra at 23-30 hours.
There are three stations between
Tevelganj and Suraimanpur. The
train is scheduled to run non-stop
Letween Revelganj and Svraimanpur.
At Chupra it was noticed thet a large
number of passengers were trova’ling
on the roof top. It took thirty minutes
for the railway officials GRP and
RPF and others to request the
passengers to get down from the roofs.
Then the train went to Revelganj. It
reached there at 0005 hours, dead of
night. There again it was noticed
that some »eaple had climbed over to
officials, GRP and RPF against ap-
pealed to the passengers to come
down ang the train was stopped there
for fifteen minutes. Then it moved
on to Manjhi. At Manjhi—I do not
know by whom and for what pur-
pose—somebody pulled thz chain and
the train stopped.

Shri D. N. Tiwary: Not at Manjhl.

Shri S. V. Ramaswamy: At Revel-
ganj. It just passed the home signal
that it was stopped. Again, the
Guard and tke other officials appealed
1o them to come down.

My hon. friend pointedly asked
vhether they were told about the
bridge. They are local people and
they know that there is a bridge. It
15 within their knowledge.

My hon. friend, Shri D. N. Tiwary,
also raised the issue, namely, why
not stop the train at the bridge.
There are technical difficulties of
operation. This point was raised by
the Government Inspector of Rail-
ways on the Mathura incident. He
suggested then that the train should
be stopped at the bridge. The oper-
ational difficulty is that there is al~
ways a gradient on the approach to
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the bridge and if you stop the train,

‘you may not Lz able to pull it again;

you will have to Lbiack up or the train
may stop dead in which case it will
block the entire trofic. So, it should
not be stoppcod. That is our  view
and therefore we did not accept the
recommendation. It should not bo
stapped near he Lridge.

Besides, while the train was stop-
ped for 30 minutes at Chupra, for
another 15 minutes at Revelganj and
again at another place, what benefit
would have been derived if it had
been stopped a fourth time and the
officials had asked them to get down?
According to the schedule, it was not
to stop at three stations at all. But,
as a matter of fact, it was stopped
in betwepn when there was not to be
any stop even though an appeal had
been made by the railway, GRP and
RPF officials at Revelganj. In accor-
dance with the.instructions which had
been issued by the Board to the rail-
way authorities and to the State Gov-
ernments they had done all these
things. Now, it is apparent that the
people must have clambered up in
the darkness of the night. As you
will be pleased to see from the report
of the Inspector of Railways in the
Hathras case, they had clambered up
during the darkness of the night.
Perhaps the same thing happened
here also. We do not know that,

The other point that was raised was
whether the people could not have
been told not to climb up and at that
place itself they could have been
asked to get down. As I submitted,
it ig difficult to stop the train near the
bridge.

Then, my hon. friend said, “Why
did you not use violence? 1 pre-
sume, my hon. friend would be the
first person to say, “Why did you use
force”? If we had used force.

Shri Harl Vishou Kamath; I would
not say that. You should not misre-
present. They should use force, if
necessary. Do not use it unneces-
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Mr. Speaker: When the Govern-
ment uses force, a complaint is made.

Shri Hari Vishnu Kamath: There
need not be any firing. Here you can
use ordinary force.

Shri 8. V. Ramaswamy: It has heen
suggested that the railway officials
wanted to teach the passengers a les-
son. It is far from the truth., Who
would be so callous as to see that
people are killed even if they dis-
obey the orders? The officials also
have got human instincts. It is their
human brethern who travel. Would
they run the train knowing that
people are there on the roof and they
would be killed? We cannot expect
the railway officials to be callous. It
was said that we are defending the
railway officials in season and out of
seascn. Well, the facts are there.

My hon. friend, Shri Tiwary, chose
to say that the answer was bureau-
cratic. Tt is not bureacratic. It is
a statement of fact. It is a state-
ment of the truth. I° submit that
the railway officials in co-operation
with the GRP ard the RPF per-
sonne] did all they could as per
the instructions issued by the Board.
As per the requirements of the case
they did their duty. Without their
knowledge some people seem to have
clambered up. After all, it 15 a metre
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gauge line. When it was picking up
speed after the st oppage near the
home signal people appear to have
climbed up again. That 1s possible.
It is not broad gauge where climbing
up becomes difficult.

17 hrs,

So, it is possible that without the
knowledge of these officials, as the
train was moving, they might have
climbed up. Under those circumst-
ances, I submit, there is no lapse on
the part of the Railways.

Shri D. N. Tiwary: One question.

Mr. Speaker: That is all now. No
questions. But I would only reguest .
this. That is only my suggestion. I
have no justification or occasion to
make any suggestion, but I would say
that that recommendation of the In-
spector of Railways who said that the
train should be stopped may kindly
be exam ned again if it is possible.

Shri Hari Vishnu Kamath: rose—

Mr. Speaker: The House stands ad-
journed sine die,

17-01 hrs.

The Lok Sabha then adjourned sine
die,



